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money should be spent for providing
housing for the lowest class of
employees in the Railways and that we
should go in for a big programme of
housing fo; this class

SHRI JYOTIRMOY BOSU Have
vou got a ume-bound programme toz
re-opening of the Maitin Burn Rail-
way?

SHRI T, A PAI I am qutc
impatient about completing anv pro-
ject that I wish to take up But
please dont prescribe any time hmit
because any commitment made to the
House 15 very sacred But I can
assure you that I will take keen
interest in 1t

SHRT JYOTIRMOY BOSU Any
1idea® Two months, six months”

MR SPEAKER You bette:
him in his room and discuss 1t
Now, the question 1s

“That the respeclive excesg sums
not excceding the amount< shown
m the third column of the Order
Paper be granted to the President
to make good the amounts spent
during the vear ended 81st day of
March, 1971 i 1cspect of the
tollowing demands cntered in the
second column {heireof—

meet

Demands Nos ‘5 and 16°

The motion was udopted

P e

12.56 hrs.

APPROPRIATION (RAILWAYS)
NO 5 BILL®, 1572

THLC MINISTER O RAILWAYS
(SHRI T A PAI) I beg to move for
leave to infrpduce a Bill to provide
for the authorisation of appropriation
of moneys out of the Consolidated
Fung of India to meet the amounts
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spent on certaimn services for the pur-
poses of Railways during the financial
vear ended on the 3st day of March,
1971, 1n excess of the amounts granted
for those seivices and for ihat year

MR SPEAKER Now, the question
is.

“That leave be granted to intro-
duce a Bill to provide for the autho-
risation of appropriation of moneys
out of the Consolidated Fund ot
India to meet the amounts spent ou
certain services for the purposes of
Rallways during the financial year
ended on the 3lst day of March
1971 1  excess of the amounts
granted lo1 those services and for
that vea:

The motion was adopted

SHRI T A PAl I mtioduce** the
Bill

Sir I beg to mover thal the Bill to
provide for the autnorisation of appro-
priation of moneys out of the Conso
hdated Fund of India to meet ihe
amour ts srent on celtam scrvices for
the purpoecs of Rulways during the
financial yta; <bded on the 3lst dav
of Maich 1971, in  excess of the
amounts granfed for those services
and for that year be taken mto con-
sideration

MR SPEAKER Motion moved.

“That the Bill to provide for the
authorisation of appropriation  of
moneys out of the <Consolidated
Fund of India {0 meet the amounts
spent on certain seivices for the
purposes of Raillways during ihe
financial vear ended on the 31st day
ot March, 197}, 1y excess of the
amounts granted for those services
and for that year, be taken into
consyderation

—— —

II, sectiom 2,

#kIntroduced with the recommenda tion of the President.

iMoved with the

recommendationof the President.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) rose—

MR. SPEAKER: What about the
gentleman whose name you gave”

SHRI JYOTIRMOY BOSU: Please
substitute, Sir,

MR. SPEAKER: All right.

SHRI JYOTIRMOY BOSU: We all
know that Mr. Pai is well-versed in
economics bt we do not see much
of its application in his new assign-
ment of Railways.

Sir, I have said time¢ and again
that our Indian Railways suffer from
over-capitalisation. Let us forget
about il for the time heing. We have
known that the value of the assels of
the Martin-Burn Railway is next to
nothing The material value and the
real market value of the assets is very
little; but with that little capital, it
had rendeied wondertul services. i
was carryig 35,000 to 40,000 people
every day.- These pcople belong to
low income group, people getting Rs,
50 10 Rs. 250 a month., They used to
get monthly tickeis for Rs. 17 for a
distance of 30 miles Now they spend
Rs. 55 against that amount of Rs. 17
They should think nol merely in
terms of rupees. annag and pics, bt
in terms of providing socizl .ervices
Otherwise, what for do we want ox-
pansin of the public sector”

18.00 hrs.

I would like to ask Shit T. A. Pai
whether ht would be so kind as to tell
us here und now, hecause three years
have passed and we have seen at least
four Railway Ministers since the abo-
lition of the Martin Burn Railways.
that we shall have a good day today
and we shall hear from him, so that
‘we can convey the same to the suffer-
ing 50,000 or 40,000 people, that he
has adopted a time~bound programme
and within a reasonable time that hec
might consider fit, he may be able to
gomplete the work. I am not trying
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to be unreasonable to him. He may
pleasc tell us here and now when he
thinks that he will be able to run the
first train on the light railways

SHR] S8 M. BANERJEE (Kanpur)
The SS Light Railways alsu

SHRI T. A, PAI: The probiem 12
that 1t is not that the assets are to be
considered of zero value; that may bd
s0 1n the books of the Martin Burns
But the hon. Member would concede
that we have to acquire it by a process
of nationalisation before we run it

So, apart from the lcgal steps thal
have to be taken in this matter, we
have to find out how much ot this

rolling-stock is in a working (undi-
tion, what things have to be wwue {o,
the track, and this survey has been
completed just now. We have had dis-
cuscions with the West Bengal Gov-
ernment as to what steps are noces-
sarv to be taken in this behalf, and
we are aiso opposing the liguidation

of this company before the High
Court of Calcutta.
I cannot 1iell the hon. Member

whother it will be done within threc
months or six months, because once
it goes to the High Court, there could
be any number of difficulties raised
Thorefore, 1 would request the hon.
Member to heur with me when 1 say
that I sharc his anxiety. In fact, 1
started the process after I came here.
on the argument that 60-62 lakhs of
pcople were using one line and they
had made their habitation, dependiny
upon the existence of this line and,
therefore, all other arguments dil
not appear to be very rclevant Of
course, I do hope that Parliament will
toncede that today on the st hurban
iraffic. we are suffering a Josx of
about Rs. 12 crores, and whenevet
they hold out the cfficiency of the
railways in question, they have abo
to bear this and permit us io mak«
these losses, if the suburban traffic
has also gol to be supported. in fact.
1 would like to have a separate policy
rogarding the suburban traffic. because
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e suburban. development is closely
Hiked wp with the ‘housing ‘program-
M in this'country and the problem
gtut urban development is also part of
1T, :

. So far as the SS Lignht Railway is
concerned, again, it was taken aver
by somebody in public auction. He
has already dismantled a part of it,
and the problem is for us to consider
whether it should be a light railway
or whether it can be substituted by a
broad gauge railway, and, therefore,
a survey is under comsideration. We
have also been discussing this matter
with the Chief Minister of UP who is
equally anxious that this problem
should be solved,

SHRI S. M. BANERJEE: I am more
anxious than the Chief Minister.

MR. SPEAKER: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for  the
purposes of Railways during the
financial year ended on the 31st day
of March, 1971, in excess of the
@mounts granted for those services

and for that year, be taken into,

consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 2 and 3, the Sche-
du_le, Clause 1 the Enacting Formula
and the Title stand part of the BiIL"”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1, the Enacting Formula and the Title
were added to the Bill,

SHRI T. A. PAL: T beg to move:
“That t_be Bill be passed.”
MR. SPEAKER: The question is:
_ “That the Bill be passed.”
i The motion was adopted.
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13.08 hrs, "

' ‘The Lok Sabha adjourned for Lunch
till Fourteen of the Clock. .

The Lok Sabha re-assembled after
Lunch at Five Minutes past Fourteen
of the Clock,

[MR. DEPUTY~SPEAKER in the Chair]

'MR. DEPUTY-SPEAKER: The
Food Corporations ' (Amendment)
Bill.

SHRI INDRAJIT GUPTA
(Alipore): 8ir, there is a serious
matter. It seems yesterday the

revenue intelligence authorities had
summoned the Bal Yogeswar for in-
terrogation regarding the allegations
which have been wmade. It seems—
this is the information I have got—he
went there accompanied by three
Members of Parliament as well as
several other disciples, I do not
know. These people did not permit
the revenue intelligence authorities
to question him alone separately, in
confidence; they insisted that every-
thing must be done in front of them.
As a result the interrogation could
not take place; the whole thing was
spoiled. I want to draw the attention
of the Government; thePrime Minister
is here. It is a serious matter.

If that is the way they are working,
how can this be done?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The day before
yesterday, I raised this point on the
floor of the House and the hon.
Speaker was good enough..., ‘

MR. DEPUTY-SPEAKER: Why do
you raise it again, then? Co

SHRI JYOTIRMOY BOSU: I have
further inférmation. - This men -i8
ownhing two aircratt which are based
in America and is also maintdining.
Swiss ‘Bank accounts. The matter is
‘coming “through the Press to wuse.
every day. Vet the ‘Govérnment never
bothered to make & statement; taking
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the House into confidence. We want
you to tell the Government, whether
they are going to....
MR. DEPUTY-SPEAKER: They
have heard you.
SHRI JYOTIRMOY -BOSU:

‘make a statement,

SHRI S. M. BANERJEE (Kanpur):
I want to submit another point, apart
from that. You are aware that in
Jullunder all the working = journalists
and non-working journalists are on
strike.. We have been writing to the
Labour Minister and raising this
issue here. Some statement should
come from the hon. Minister. My
second point is about the UNI. A
solemn promise was given,

MR. DEPUTY-SPEAKER: This

was raised before.

SHRI S. M. BANERJEE: Morning
and: evening, several times it was
raised. Something should be done. I
am told the Labour Minister is going
.away.

o m’a f rt‘r araw?ﬂ arTfanT

wsw— rrg‘raxr, T zr\msrat ......

MR. DEPUTY-SPEAKER: Not the
same please; some other point if you
want to raise. This is not a debate.

Sy wEw Fagrdt Al ;& fede

F HC T E | A TF JEAFTA
g w1 9T FTgaT &

MR. DEPUTY-SPEAKER: This is
not on the agenda. Even so I have
allowed some Members,. if they ~have
some points to make. You are raising
the same thing.
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SHRI ATAL BIHARI VAJPAYEE:
I am raising an important point. One
of the disciples. of Bal Yogeswar ~has
declared at Gwahor that there was no
case pending against him.

MR. DEPUTY-SPEAKER: = Anyway
Government will look into this; they
have heard you,

SHRI ATAL BIHARI VAJPAYEE:
Let them come forward with a state-
ment.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.

R. GANESH): We are looking into
it. ... (Interruptions).
MR . DEPUTY-SPEAKER: Ordef,

‘please. The Minister has volunteered
to say that they are looking into all
these things.... (Interruptions). ‘1
am only concerned with the order of
the House

SHRI ATAL BIHARI V'AJPAYEE
It has been quoted in the Press; it
should either be contradicted or con-
firmed.

SHRI JYOTIRMOY BOSU: An
allegation has been made and he
should make a ‘statement.

MR DEPUTY SPEAKER
on my legs;

I am
kmdly listen to me.

SHRI JYOTIRMOY BOSU: We are
quite sure you -are on your legs; I
know you are on your legs.

‘MR.. DEPUTY-SPEAKER: Please
sit down. This has been raised. It:is
on record; Government has heard it.
The Minister said. he was - looking
into the matter. I am concerned with
the order of the House; I cannot com-
pel them. They may come forward.
They have heard the House. No more
of th1s please. e,

':I‘he

the Finance

HRI JYOTIRM;OY BQSUU
Home _Minister is here;

Minister. is here
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SHRI K. R. GANESH: The : hon.

Members have raised it here, This

information, in a way, has come to

us also. We are laoking into this, We
shall get the correct facts.

SHRI JYOTIRMOY BOSU:
going to make a statement
Let us know that.

MR. DEPUTY-SPEAKER:
getting facts.

SHRI JYOTIRMOY BOSU: Ths
does not help us. Now, you are not
on your legs, may I point out to you?
I am making a submission.

MR. DEPUTY-SPEAKER: He is
getting facts; naturally these have to
be placed before somebody. He says
he is getting the facts. He is not
saying it privately; he is saying it in
front.of the House. Naturally when
he is able to collect the facts, he will
have to place the facts....

SHRI JYOTIRMOY BOSU: Today
or tomorrow?

" MR. DEPUTY-SPEAKER:
pressing the point too far.

SHRI S. M. BANERJEE: I know
who were the members. I can name
them, (Interruptions).

MR, DEPUTY-SPEAKER:
Shinde.

Is he
or not?

He s

You are

Mr.

14.11 hrs.
POOD CORPORATIONS
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(AMEND-

(SHRI ANNASAHEB P. SHINDE):.

Sir, I beg to move*:

.. “That the Bill further to amend
~the Food Corporations Act, 1964,
be taken into consideration.”

‘The main object of the Bill is to ex~
tend the audit control of the Comp-

tro ol and Audator General of Imha '_
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to the accounts of the Food Corpora-
tion of India. At present, the accounts
of the Food Corporation of India.
At present, the accounts of the Corpo-
ration do not come directly within
the purview of the Auditor-General.
The accounts are audited annually by
a team of professional auditors ap-
pointed by the Corporation from
among a list of auditors approved by
ithe Central Government on the advice
of the Auditor-Gneeral. The Joint
Committee to whom the Comptroller
and  Auditor-General’s (Duties,
Powers and Conditions of Service)
Bill, 1969 was rcferred had in their
report on that Bill recom-
tantial sums of money from the Con-
mended that as substantial
sums of money from the Coun-
India, the Comptroller and Auditor-
General should be empowered at least
to conduct a supplementary or test
audit of the accounts of the Corpora-
tion, as in the case of a Government
company. This Bill, therefore, seeks
to make provisions in the ¥ood Cor-
porations Act, 1964 empowering the
Comptroller and Auditor-General of
India to direct the manner in which
the accounts of a Food Corporation
shall be audited, to conduct a supple-
mentary or test audit of the account
of a Food Corporation, and to com-
ment upon or supplement the audit
report of the professional auditors.
The provisions contained in the Bill
for this purpose are similar to the
provisions applicable to a Govern-
ment company in the Companies Act,
1956, and are consistenf with the prac-
tice adopted in respect of other public
undertakings.

The Bill also seeks to extend the
Food Corporations Act to the State
of Jamamu and Kashmir. The act at
present extends to the whole of India
except Jammu ‘and Kaghmir, It -is
necessary to extend the Act to Jammu
and Kashmir algo. ..

‘Under ‘the Aut, Gox"porahon has {o
obtam the prmous approval at the

Ay

*Movad with - the ummmendation ot the Presi&ent.



